CENTRAL ADMINISTRATIVE TRIBUMAL, JABALPUR BENCH, 3JABALPUR

Original Application No. 66 of 2004

Jabalpur, this the 21st day of January, 2004.

Hon'ble Mr. M.P. Singh, Vice Chairman
Hon'ble Mr. G.Shanthappa, Judicial Member

K.P. Sayaluar,

aged about 36 years,

Postal Agsistant, Sainkheda,

District Narsinghpur(M.P.) APPLICANT

(By Advocate - Shri Rajendea Shrivastava)

VERSUS
1. Union of India,
Through its Secretary,
Pogtal Department,
Dak-Bhawan, New Delhi.
2. Chiezf Post Master General,

M.P. Circle, Shopal(M.P.)

3. Senior Superintencent of
Post Officer, Hoshangabad(M.P.) RESPONDENTS

0 RDER (ORAL)

By M.P. 3ingh, Vice Ehairman :-

By filing this 0OA,the applicant has sought for
1
a direction to the respondents not effect the transfer dated
N

17.12.03(Annexure-A-1) till the end of this current

academic year 2003-04 i.e. till April, 2004.

2. The brief facts of the case are that the applicant
is working as Postal Assistant at Sainkbeda, He hasg been
transferrec' toHoshangabad vide order dated 17.12.2003.
The acplicant has made a request to stay the operation of the
o
transfer order till end of the present academic session.
/‘\

The respondents have not accepted his request.

2. Heard the learned counsel for the applicant and

perused the pleadings and record.

3. The learned counsel for the applicant states that fhe
children of the applicant are studying in scho#l at

. it i3 “
Shinkheda tharefoee/not pogsible for applicant to shift

his family from Shainkheda to Hoshangabad. Therefore,t@az//
V4



2 ¢
only request is that to hold ths transfer order dated

17.12.03 till the end of the present academic sesgsion.
He has submitted a representatiocn in this regard which

has been turned douwn by the respondents.

4, We deem it Pit to direct the respondents even without
issuing notices to them not to effect the transfer order of
the applicant dated 17.12.03 till the end of April, 2004 i.e.
ead of the present academic session. UWhile passing this.
direction we are supported by the judgment of Hon'ble Supreme

rourt in the case Director of School Educatior Madras & Ors

Us. Karuppa Thevan and another 1994 Supp.(2) SCC 666

5. The OA is disposed of with the above direction at the

admission stage.
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